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- - CENTRAL ADMINISTRATIVE TRIBUNAL
| ' LUCKNOW BENCH, LUCKNOW

Original Application Ne: 185 of 1992

HoN,O1i ' " eessses. Applicants,
Versus |

N ‘ - Unlen of Indla & aors,. eessseis Respendents,

;an'ble Mr. Justice U.C.Srivaatéya, v.C.
' Hon'ble Mr, K,Obayya, Member-A

(By Hen'ble Nr6.3ustice'U;C.Sriuastava, V.C.)

The_appﬁicant iq this case, whe is an
. employee af All India Radis, 9, Rani Laxmi Bai
Marg, Lucknew has prayed‘that'a directién be
‘iésuéd to Sfatich.Directar, respesndent Ne., 2 te
include his name in the senierity 1is¥'at
. o preper place taking inte consideratian the date
of ébpsinﬁment of the applicant, as_Clerk Grade 1I
. and promote him fgmﬁ'the<date on which his next
juniers Shri Ram Nath whose name is at serial
Ne.-16 was‘pfmmcted with all ether service S
benefits, The applicant, H,N,01i is claiming
this relief on the graund that the actien of
sl o : o reSpundent No, 2 is against the prev1szans of
Article 14 and 16 of the Constitutien ef India,
The appelntlng authority of the applicant urote
several letters to respendent Ne, 2 for 1nclu31on
of his name as well as. ether staff: members whe
were working under him, The ‘respcndent Ne, 2 did
not pay any attentiod to the request made Ey
respsnﬁent No. 3. The appllcant s repreSentatian‘
dated 18,3, 1992 is pending and ne actlcn has yet
been taken, may be for malafide reasons er the
actien of respondent No, 2 is arbltrary or it is
ut . against the principles QF naﬁural justice.
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A large number ef juniers have already been

premeted and further juniers to the applicant
from serial Nes., 33 to 45 have been cansidéfed
fer premetien te the post of Clerk Grade I
ignoring the claim of the applicant.v
2. The épplicant.was appeinted as Group D
employee in the year 1974 and in 1980, the
applicant was appeinted as Clerk Grade II en
adhoc basis, 0n 23,4,1981, a departmental test
was conducted for appeintment fa the pest ef Clerk
Grade II in which the applicant aleng with tue
other capndidates were permittad't@ @ppear in the
examination and the applicant was declared v'
successful by means ef effice srder dated 2,5,1981
by the respendent Ne, 3. Vide orcer dated
30.3.1988/2.4.1988 the probationary period of the .
~applicant en the pest of Clerk Gfade 11 yas
-terminated and he uas appainted en regular bgggg,‘
After-beiﬁg appeihted an.regﬁlar basis the nagb
of the‘applicant élang»with ather candidates were
sent te tﬁe respﬁndenﬁvNa; 2 feor inclusion in

the scﬁisrity list as the ohpnsite party Ne, 2
| maintains the seniérity of All}India Radie/T.V./
-Civil/Constructian wirg, fhe epplicant alse sént'
severai applicatiens threugh preper channel fo
reSpmndent Ne, 2 fer the inclusion ef his name
in the seniority list prepared by respendent Ne, 2,
In £he year 1988 the spposite party Ne, 2
circulated & senierity list ef the Clerk Grade I1
empleyees who were ygrking in Akashuani/Daerdarshanﬁ
Civil/ Censtruction uihg. A perusal of the same

shous that the name of the applicant was missing,
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as a result sf the same he moved an epplication
to oepposite party Ne. 2 and a copy of the same
was given te Gpszlte party Ne. 3, ~On recelpt

of the letter from the appllcant the epp@91te

" party Ne. 3 urote a letter to iDpGSlte party

Ne. 2 requesting that the name of the applicant
be includea in thgﬁscnisrity list prepared by
respondent Ne, 2, ‘Even aftef'reCeipt af tﬁg
aForQQaid ihfafmatiun‘ﬁhich'@és sent bylﬁppesite

party Na. S en 9,1,1989 te oppm31te party ne. 2,

enen then ne. dctlﬂn was teken by appnsxte party .

Na, 2 as a result mf the same the respendent .

Ne., 3 again spnt the full detalls of staff uhe
are.uerklng under hlm to lcSpundent Ne. 2 on
1,5.1991, @n a“penusaluaf the séniérity 115t
publlshed by respendent No. 3 in the manth of June,

it 1s seen-that the name ef the appllcant should

have been between serlal Nes, 15 and 16 i,e,

in between Shri D,P,Jauhari who was appointed
on 29,7.1980 and Shri Ram Nath who wes appeinted
an 11.9.198é. The applicant was appeinted‘an

6.8,1980, His name should have been in betueen

‘these twe persens, but the applicant's name has

net been plaéed in thé preper place,

3, Rs this mattef can even now be diSpased of
by the authority themselves and accordingly the
respendents are directed te.dispose of the

represehtatiah filed by the applicanﬁ and

'partlcularly representatlen dated 18.3,1992 in

the matter of senlertty se claimed by ‘the appllcant

. within a period of tus menths fram the date of

communicatien of this erder, The representation




ke

shall be dispaséd by'sﬁeaking erder and the

reaspondents shell éssign. Teasans for taking

~a decision in one way er the other in the

matter of the applicant. .

In the circumstances, there will be no order

/

as to cost,

Mgmber-A ‘ Vice-Chairman

f

Lutknow Dated: 2,2.1993
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